
IN THE CENTRAL ADMINISTRATIVE TPIBUNRL 	HYDERABRO BENCH 

AT HYDERA8AD 

O.A. 379/94. 	 Ot. of Decision 	14-07-95. 

C. Ganash Chetty 
	

Applicant. 

Vs 

Senior Superintendent of Post Of'f'ices, 
Chittoor Division, Chittoor. 	 .. Respon dent. - 

Counsel for the Applicant. 	Mr. S. Ramakrishna Rao 

Counsel for the Respondent 	Mr. K.BhaskarRao, Addl.CGSC. 

CORAM: 

THE HON'BLE SHRI JUSTICE V. NEELADRI RAO : VICE CHAIRMAN 

THE HDN'BLE SHRI A.B. GORTIII : MEM5ER (ADMN.) 
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To . 

The Senior Supeiihtefldèflt of post Offices, 
..ChittoOr:,.D*ViSQfl,. ChittQor.  

One copy to Mr.S.Ramakri.Shfla Rao, Advocate, qAT.H3d. 

Ode copy to Mr.1C.Bhaskar Etao, Addl.CGSC.CAT.HYd, 

4• One copy to Library, CATF1Yd . 
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OA.379/94 

3udgeme 

( As per Hon. •Ir. Juética V. Neeladrj. Rao, UC ) 

Heard Sri: S. Ramakrishna Rao, learned counsel for 

the applicant and Sri K. Bhaskar Rao, learned counsel 

for the respondent. 

	

2. 	This DA was riled praying for quashing the impugned 

order No.FD/F-1/92-93 dated 22-3-1994 of Senior 

Superintendent of Post Offices, Chittoor Division, 

Chittoor, proposing to dismiss the applicant from 

aergice. 

	

3, 	It is contended intaralia for the applicant that 

the Senior Superintendent of Post Office is not competent 

to dismiss him from service. The learned counsel for the 

respond entcfähceded that the Senior Superintendent of 

Post Offices is not a disciplinary authority in regard to 

the applicant. As such thp  
-- &&auLw to be quashed. 

We have to make it clear that it does not debar 'the 

competent authority to initiate action against the 

applicant on the basis of the conviction of the applicant 

as per the judgem5nt dated 31-12-1993 in CC.4/93 before 

Special Court for CRI/SPE cases at Hyderabad. 

In the result, the order dated 22-3-1994 is set 

asidi and the OA is allowed as prayed for subject to what 

is stated in the penultimate para. No costs.// 

(A.B. Gortti 
Member (Admn. 

(u. Neeladri Rao) 
Vice Chairman 

Dated : July 14. 5 	
Al 4 Dictated in Open Court 
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COMPzED BY 	APOVED BY 

IN THE CENTRAL PDMINISTRATIVE TRIBUNAL 
HYDERABAD BENCH AT HYDERZ½BAD. 

THE •HON'BLE !'R.JUSTICE v.NEEL'DRI RAO 
VICE CHAMAN 

A N D 
S  

THE HON'BLE Ni'1rftNGTht7AN;(M(A]DMN) 

DAT 	 1995. 

9BDBR-/ruDG It NT; 

M. IL/Pt. A./C . A. No. 

in 
OA.No. 	7kk 
TA.No.' 	H 

edmit4d arld :Iflterirn directions 
issuef. 

Allowed. 	 - 

Dispospd of with directions. 

Dismised. 

Dis4sed as withdrawn 

DisrTlssed for default 

Ord4red/Rei ected. 

Ns.order as to costs. 
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